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THE TAXATION LAWS (AMEND-
MENT) BILL, 1978

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Mr. Deputy
Chairman, 1 beg to move:—

“That the Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957, as passed by
the Lok Sabha, be taken into consi-
deration.”

This short and simple Bill has
limited objectives. These objectives
are to exempt certain categories of
income derived by Dolitical parties
from income-tax and to exempt the
value of their assels from the wedith-
tax. The Bill also provides for the
disallowance in the computation of
taxable profits of the expendifure
incurred by tax-payers on advertise-
ments in souvenirs, brochures and
the like pub’ished by political partics.
Folitical parties are necessary in any
democratic set-up. It is also an
accepted fact of life that political
parties have to spend considerable
sums of money for carrying oa their
political activities. Taxation of
political parties, however, reduccs
their disposakle funds thereby ad-
vergely affecting their capacity 1o
firance. In Xkeeping with ocur com-
mitment to help and strengthen
democratic traditions, it is pro-
posed to exempt income derived
by political parties from certain legi-
timate sources, namely, income by
way of voluntary contributions, in-
come chargeable under the head
‘interest on securities’, income from
house property and income from
other sources. The effect of these
provisiong will be that besideg 1nconie
by way of voluntary contributions
income deriveq by vpolitical parties
from their investment in movable auid
immovable properties will be excmpt
from income tax.

..THE VICE-CHAIRMAN
NIZAM-UD-DIN) in the Chair.

Political parties are not expected {0
engage themselves in business of com-
mercial activities. Income derived by
volitical parties from such activities,
therefore, stands on a different footing.

(SHRI
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The Bill, therefore, does not provide:
any exemption in respect of commer-
cial venture and such income will con-
tinue to be chargeable to income tax
Act. With a view to ensuring that
political parties keep a proper’
account of their income and ex-
penditure, the Bill provide that.
the exemptions from income tax
undey the new provisions will not.
be allowed unlesg the politial parties
maintain proper bookg of ac:ount,.
records the name and address of
every person who has made a volun-
tary contribution of more tham
Rs. 10.000'- at g time and the accouni®
of the political parties are audited by
a Chartered  Accountant or other
qualified auditor. Every poiiticak
parly will be required to furnish a

return of income if the total income
of the party as computed, taking inte
account the exemption under  the
new provision, exceeds the maximume
amount not chargeable to ncome
tax. One of the main objectives of
wealth tax is to reduce disparity im
personal incomes and wealth. Aag thig
consideration doeg not apply to poli-
tical parties, the Bill also seeks &
exempt political parties from wealth

tax. In order to ensure that the pro-

posed exemption from the income tax,
and wealth tax is allowed onlv in the

case of genuine political parties, the
Bill provides that this provision wilk
apply onlv in the case of political
parties which are registered or deemed

to be registered with the TElectiorr
Commission of India under the Wlec-
tion Svmbols (Reservation and Allot-
ment) Order, 1968. The contribuiionsg
for advertisements ipn souvenirs nub-

lished bv volitical parties are generat

ly not made on considerations of
business expediencv. Thev are reallv
in the nature of disguised donstions¥
made with the objective of circum-—
venting the ban on company donations
and also for obtaining the tax advant-
age bv claiming deduction in respect
of such expenditure in the comgputa-
tion of taxable vrofits. In order to
remove this lacuna, the Bill provdes
that the exwenditure incurred by fhe
tax-payer for advertisement in any
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souvenir, brochure, pamphlet or any
-other publication of the smmilar
mature published by political parties
wiill not be deducted in computing
daxable profits.

Sir, this is a simple ang non-con-
troversial Bill. I hope that it will
weceive the full support of the House.

The question was proposed.

SHRI N. K. P. SALVE (Maharash-
tra); Mr. Vice-Chairman, as I rise to
speak on the Taxation Laws (Amend-
ament) Bill, 1978, I must make t clear
that I am not in agreement with the
Finance Minister when he said either
in this House or possibly in the other
House that this is a non-controversial
‘Bill. This is not, according to me. a
very innocuous measure as the
‘Finance Minister would want ug to
be'ieve.  Apart from the fact that
-several provisions are such as would
be counter-productive to the very
objectg and reasons, the entire provi-
sions of the Bill and the entire sche-
me, ae I ghall point out section after
section, are upside down and topsy-
turvy and will not conduce to what
‘he has made out in the objects of the
Bill and what he hag just now said.
“To start with, four types of incomes
are allowed exemption from Income-
“Tax and Wealth Tax of those poli-
tical parties which are registerd with
1ihe Election Commission. Now, the
four types of incomes, confining
myself to Income-Tax law, are in-
comes received by such political par-
“ties by way of income from securities,
jncome from house properties, income
4rom other sources and income from
voluntary contributions. There ig no
ceiling on them. If a political party
“has large properties, movable and
“immovable. and is making large
-amounts of income, then there is no
«ceiling on it. It can build massive
“houses and large shopping complexes;
‘it can acquire any amount of shares
‘i1t wants; and it can have large hold-
‘ings of securities and all that income,
without any ceiling thereon, is ex-
empted. Voluntary contributions have
@lso bee=n exempted. I do not know
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whoevier told the Finance Minister,
an able man that he is, that if he
did not exempt voluntary contribu-
tions, they would be faxed. Volun-
tary contributions are, as it is, not
with in the charge of the taxes. No-
where in the world is any political
party or any institution or any trust,
except for the limited purpose of
section 244(A) (2) (a) and section 12
under which voluntary contributions
are considered ag incomes of the trust
under sections 11 and 13, is deemed
t> treat voluntary contributions as
income and political parties are not
covered by sections 11 and 13. No-
where in the world are voluntary
donations or voluntary contributions
considered as income. How can a
gift ever be considered as income?
Be that as it may, you have put it
here that voluntary contributions re-
ceived by a political party are also
to be exempted and, for this purpose,
you have stated that the taxation of
their income, however, reduces their
disposable funds thereby adversely
affecting their capacity to finance
their activities from legitimate sources
of income. Now, I ask the Finance
Minister; What are the legitimate
sources of income of a political party?
Having large immovable property is
a legitimate source of income? Ac-
quiring a large number of shares is a
legitimate source of income?

PROF. RAMLAL PARIKH (Guja-
rat): What is wrong in that?

SHRI N. K. P. SALVE: You have
large assets, huge assets, and that is
why you will not see anything in it.
For a rich party, Sir, there is nothing
wrong in it. There is nothing wrong
in it if you have large assets. (Inter-
ruption). Please sit down and listen
to me. Please listen to what I have
to say on this. Please iry to under-
stand what I have to say. If there
is nothing wrong in it, what is wrong
in a political party taking out a
brouchure and taking business adver-
tisements in it? And what is wrong
in a person giving such business
advertisements showing it as the
business expenditure?  When any
institution or any other charitable
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organisation or any other person takes
out a brouchure, who or which is
entitled to take out such a brouchure,
to take ouit such a souvenir, any ad-

. vertissment inserted in the souvenir,

would be an allowable deduction and
payments for such an advertisement
would be allowed deduction. But
the molitical party is discriminated
against. Does that not constitute a
legitimate income?  HoldPag of large
houses constitutes a legitimate in-
come? Holding of movable and
immovable properties is the source
of legitimate income? Is it the legi-
timate source of income of a political
panty? I ask you this, Is holding of
shares a legitimate activity of a
political party? And, Sir, there is no
ceiling also on that. You can have an
income of twenty crores from divi-
dend and that is entirely exempt.
But if you have twenty thousand
rupees by way of income from sou-
venirs, tthen, the man who pays this
twenty thousand rupees is not going
to get any deduction for it at all! The
rationale behind thig I cannot under-
stand at all. That is why I say that
the whole scheme is topsy4turvy. If
the people who give their advertise-
ments are not to be allowed deduc-
tion in incomes, then, Sir,—the
Finance Ministe; would know better
than all of us—no advertisements
would be coming to the political
parties and a very vital and impor-
tant source would be lost. After all,
a lot of litigation ig there in the
different High Courts and different
High Courts have held that advertise-
ments given in the souvenirs of the
political parties constitute a legitima-
te businesg expense wholly and ex-
clusively for purposes of business and
if they are not wholly and exclusively
for purposes of business. but motiva-
ted by considerations other than that
of business, if they are motivated by
considerationg of a political interest,
then under section 37 itself they will
be disallowed. You need come to
this at all. I put it through you, Sir,
to the Finance Minister that an ex-
penditure incurred, whether adver-
tisement or any other expenditure,
which is not motivated for business,
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wholly or exclusively for business
purpose, would be allowed straight-
way under the existing law. Why are
you making this law itself? This willt
do only one thing: The richer willl
become more rich and those on the-
periphery who want to find out the
avenues will be muzzled from find-
ing out avenues. You are exempting:
something in their hands. Contribu-
tiong are already exempt. Your mag—
nanimity was not needed for volun. -
tary contributions; as I have already
said, they are already exempt. If
you want authority, I have any num-
ber of authorities for that purpose.
The point for consideration is that if
you were indeed motivated in this.
Bill by making available in the hands
of political parties larger funds by
activities which were Yegitimate in:
their hands by sources, which sources
were valid in their hands, then T
am unable to understand why you:
are inserting this clause 2B. Sir, I
have had the privilege of working’
with the Finance Minister when he-
was a private Member. He was one:
man I found who never wanted any
provisions that would put other pri--
vate morality or public morality to
a test, which will just collapse under
a pressure, This is 4 sort of provi-
sion, this sort of enactment this
sort of prohibition, you are bringing’
in, where you say that you are bring-
ing these provisions because they"
are in the nature of disguised dona-
tions made with the twin object of
circumventing ban on company do-
nations and for securing deductions
in the computation of taxable profit.
May I know: Is there any ban on non-
company assessees from giving adver-
tisements, because once upon a time
the view was taken, utterly erroneous
view, {hat an advertisement given
in a souvenir taken by a political
party wag the same ag contribution
given by a company or by any asses-
see. These are naturally two differ-
ent concepts. Advertisement is an
expenditure wholly and exclusively
for purposes of business. The Bom-
bay High Court in a judgement clear-
ly laid down that these advertise-
ments and even contributions that
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thave been laid down are absolutely
walid, provided you disclose them in
youyr profit and losg account. When
my party banned company donations,
I called it a measure of hypocrisy.
‘When you bring forward this sort of
measure specially by this Finance
"Minister, I would call it sanctimo-
mious humbug, because this is opposed
‘10 his conscience and it is opposed to
-what he has preached all his life, and
rutterly untenable for all that he sad
:all these days. My submission, Sir,
-is: Whatever may be your justification
“Hor exempling interest on securities,
‘whatever may be your justification
‘for exempting income from house
wproperty, whether or not without any
sceiling, if you are really anxious to
;allow the sources remaining in the
“hands of political parties, for God's
-sdke, consider whether you should
insert this section—Section 2B. Your
apprehensions are ill-founded. If ad-
~vertisementg are inserted for purposes
sther than business purposes, then
“there is sufficient power in the hands
of the Income-tax Officer to disallow
‘this expenditure. Why the insertion
.of this new section, which contem-
plates complete, total ban? This sec-
~gion contemplates complete ban. This
-section reads:

“Notwithstanding anything con-
tained in sub-section(l), no allow-
ance shall be made in respect of
expenditure incurred by an asses-
-see on advertisements in any

_souvenir...”

¥f it be an advertisement of Rs. 200,
“s. 100 or Rs. 500, it will be disallow-

d.

“There is another aspect to which I
-must draw the attention of the
Youse. It ig this: I do not understand
where was the necessity to bring this
‘Bill at all? 1 do not know if any
political party even in the much
maligned emergency days was sub-
jected to any harassment. Possibly
-it was the RSS against which assess-
nent proceedings have been pending

or quite some time. But it has not
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been harassed. The RSS is the only
organisation with such a tremendous
number of people of that organisation
working in the Department who never
allow proper assessment to be made.
The matter went 1n appeal.

THE LEADER OF THE OPPOSI-
TION (SHRI KAMLAPATI TRI-
PATHI): They are supposed to be
non-political.

SHRI N. K. P. SALVE: I want to
ask the Fiaance Minister gne question
very clearly and categorically as to
whether this Bill 1s going to have any
cffect on the assessments of the R.S.S.
in any manner because a plea was
raised at the Income-Tax Appellate
Tribunal that if certain amounts re-
ceived are to be treated as income by
the R.S.S. organisation, then the
amounts received are not likely to Le
taxed because it is a political party.
That plea has been raised. Would it
be open to this political party to say
that we are a political parly and we
are gy appendage of Jang Sangh
and; therefore, our entire income
should be exempted? Such a plea
can be raised. What happens to such
organisations? They would always
claim that they are working as an
ancillary to some other political or-
ganisation. My specific question is
about the R.S.S. organisation because
it has been held as a fact that the
income of R.S.S. is not covered by
Sections 11 and 13, It is such a
powerful organisation that with all
the might of the Finance Ministry and
the entire power of the Government
during the emergency, they could not
assess that organisation. There is a
large number of R.S.S. volunteers
who have infiltrateg into the Depart-
ment, They scuttle the entire thing.
I expect the Finance Minister to be
just fair to his Department and to the
revenue and to tell us whether as a
result of this the R.S.S. is going to
seek any relief of any nature whatso-
ever.

Sir, the wealth tax is sought to
be exempted. I do not understand
this. You allow the political parties
to amass wealth which is unrelated
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#o their political objects and you
exempl them from wealth tax. May
1 know what is the rationale behind
dt? I ean understand if you use
movable or immovable properties for
the purposes of your political objec-
tives in carrying out your political
movemsant and i aggrandising what-
ever are your political idedls. One
wan understand this. But what is the
rationale in exempting propertes,
mavable or immovable, which are
-unrelated to your political objects
and ideals? These are some of the
aspects which have struck me. These
are the inconsistencies which have
struck me. The Finance Minister
{fought with us for years for this sort
of unrealistic provisions which he
himself is making today. I would
‘warn him not to be a victim of senti-
ments and of political pressure and
‘more than anything else not to be a
victim of any fraud on him to bring
about this sort of provision which is
only a premium on hypocrisy and a
‘premium on dishonesty.

There is one more thing which I
want to ask him. You have provided
sthat in case there is a voluntary con-
tribution  beyond Rs. 10,000/-, the
name must be disclosed. Unless
the name is disclosed, the exemption
would not be given. 1 cannot under-
«stand what sort of provision is this.
If you are serious about it, I would
tell you that what would happen is
that theyvy would show the donation
received as Rs. 9999/~ and it is the
end of the matter. If you are serious
about it, then you should provide that
if there are anonymous donations be-
yond Rs. 10,000/-, they will not be
exempt unless you disclose the name.
“This sort of provision only makes a
mockery of the law. If one person
gives more than Rs. 10,000/-, then
anyone will mention two or three
names instead of writing Rs. 20,000/-
from one person, That will be the
end of the matter. This provision
will malign the statute. My submis-
sion is that we should not encumber
our laws with provision which will
be obsperved only in their breach and
swhich will bave no meaning. I hope
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that the Finance Minister will give
us satisfactory replies before he
really wants us to believe that the
Bill is so innocuous.

SHRI SUJAN SINGH (Haryana):
May I know from the hon. Minister
why these political parties like the
Muslim League, the Akali Da] ete.
which have not opened their doors
to other communities are being ex-
empted from wealth tax.

) ST T AT (ITCAR) ¢
Ao, & 77 @ w1 WEA w0
g WX 937 w9 fafaeey 9gET #
qar€ g A g fF oo aF a@
oafa® d & 9° 9T g 9q
@ 9. ..

Wy dweqA @ (ST M) o
g T ¥ Hwr ?

sl wwfw T WAL AT
Tgl & HIEl g0

THE VICE-CHAIRMAN
SYED NIZAM-UD-DIN):
interrupt please,

(SHRL
Do not

% oy i AAE AT T A
Baer HIT A g FFT AT FLANE
fF A AT g9 | (Interruptions),
d FFAT A1 AWM FL Qg F oAU
7 F |

§ 33 sy ¥ ®Wea  HAEA &
wq gE @ AT | 7F @ 5w
I &1 W raa FE g9 F 9 Jam
frar /T aFAT & | 9AF qA7 A A
e el § £ I OF a3 &1 197
g 1 a3 &1 #9S Wl § @A A
e fodar &1 SAFT g9 30 EHT

T i 9% oy o fraraw &% ael &1
FURIT ¥ BE FAT AG AT & | S AT
gy frewr 25 @@l § Fadr @i Ar
s g aasmer 1971 § g%\
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[+ srdte smE w17

g FE W U9AfaE T 97 Hur w1
Gl @I | AR wE § fF 1969 ¥
9 FEF T AT 1971 F WREI
SATE AT AT TF Teq Gigw< Taraaar
F ARY IR TAFH 239 fE9T F
g frraT w57 F 2 EWTT T 57 999
9 & fowamaq zfe osafas =T #7
fear str @1 wW¥ wz 4 9w AWK
JERI STET F G T | TART AT
7g ga1 & gwi a1 s @ ety
BT T4 HIX @@l HUS] F SHT
fazr ome | B owiw o gAww g
T ¥ HiT foq st 3 99 51
1971 & 3§ WHTX v famy ot faady
FTT wEar g 7 F 9w aifufwd &
Fr8ET Y fear € 1

They were never published. I know
for a fact that they were never pub-

lished.

Tl ag Y SO 9w W 1974 W I
AT gC T g A @ L oaw
FO AN ¥ G F qT AT W £ )
i ? 99 @ ¥ ol fF owEy
FRWTE T a7 ¥ 5 T JAT )
YWE FE TFEE TRl BN ) W
T § a1 faadt wrs arfedt § se,
ur S AL S I G FTOGA
I qoq SRal &1 @ g 7 T
Far g fF fFg 93 & § s
FW & TR o A T FT T TR
AATHL FX @ &, EHH FATESTY
F FY A g9 o | F qurs
3T § A wrEAe fafae wgRa #
fagY fgwma & ara ag grawe fear
g 1 ag e & faar s oanfed
qT |

st FEURTH T AL GTET
it waEeTa % YT ¥ fa g

g
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=t SEW NWF WGY g W
FT T & | AfHT Az Fomer ast &
I qEH! AR g |

Tafay faamaeT 9 9 A A _/E
2 w8 forger @t w=w & 1 afe oW
fass qifafers @@ #1 g9 F ©F
goeeE # e 17 g @ uw werw
aa ot | F ae feemT ARear § s
F g 15 s 1977 w1 A
wE AT A F§ FHw Il F T’
¥ gmeE R ¥ g AW A Iw|T
a1 & o7 g o & 57 ww@w
T ¥ faFmT & 25 g9I%, 30 g91C
Ty for o ¥ ) TEw wiE 9Qr @vr
TGl FF GFAT 7 WA FIT I/ F@N
TS § T AW Fg ar qAg HIE
TATE TEr § | §AT W W ARG
Y gz foFar & 1 & ux e feT A&
WIS AT W@RG FIQT g | @lea
qET ¥ UF 19 WX FEE | TR
Uqo THo F AT faar § Swgid aml
T Tt ¢ fF aEed SWww W &7
q I T & AR Ig a1 faege w@r
2 | TR I AW A9 SfHed
g A wew TE gt afww amded
TNATEINT 1 FLIANE FEAT
TATSs W & | qifadiwme qrEls &7
TqT H7=T 9 qAT @1 § | S9ar §
fF uedifaF o ax foed g
T 37 gt fpar) § Srawe w1 HAY
IT | G "l AET AT | BA
@ g, ..

;N FIGTT TE
F7?

aw sfear

=t FAW AT WFAT WY T
o gfear #1 1 Ww 97 <fgw o+ §F
e gfear gugx o R@m & 1 W@
A g % 59 991 13 = Ta
Iy afta g aa Ad @ | @3
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AT wEEdT § T a8t o af | wE
Tg o wew g fF feesl 93w wRe
FHET 9T &Y Afzg 10 [T {F AyWH
B | 7@ #g Y A § fF Awew-
wifeat, st #T WEAT 9T F9
4 WA wgr #X foeelt 9w FOw
FAL T AYAT W FAE | AR ww
WH TITAT 3 &1 He-HAT 52T F qrew
AR UF UF F1q Gl TAT JEAT |
At & Qiear a8l J@ar § | @ ag
TIT-ATAE FT W T A FHFHT qTA1
Fr ‘iﬁ'(Inter'ruptions) RISL E\Fﬂ ?ﬂ%r!
o TTTo THo UHo ALY FRIATSIAA
&1 g afeerw & waT A St |

St FEURTE T o WERE A
F1 ACIR ATG ®MT IFH] TR0 *

AMIBEIRIFTIATGIZ | T
AT AT AR kT & ommEr § 7

M sdw SAwE WAL T
gfer w99 a1 #7713 & F AT
WE | Ao THo THo FEA IT-
arge T & 1 ofsow § gar +E AE
% Hegd el T ¥ g 97§
oF AL G9T IA | SEET ;OAT uF
ygfa & | fo= eaw 1 F 7% w9 &
3% FET A7 faqar 8 & ag 997 99
FT glar & | S9N &1 F a9ar g | Sy
o UHo uFo FI ggfa g v vl
g & sewe T & 399 SATeT aredt
FEEeH gfaoT § w18 g g awar |
zafau guF TATHT FT AT &7 Al
g ) UF X a1 Ued 9ET Fed &
WRo THo UHo UF YIfadldwer HA-
aedTw & 1 gw shfsr  difafers
TR 8. ..

st g0 Fo GYo @l : FAvar gf
FET1 °g IA91 vl g7 feudde ama
FT. .
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*t T AT ATAT 2 ALY | AT
TTo THo J THI BYA q1§ F] UsHfes -
T MY WGAT L

Wt FeUAT T T Qifewa &
ITENIETY WEIRT WITo QHo THo &
AL g N AT GG AT FIALHY
2eTé & faey, o< 51w feg & fed e
sTaaTe AR & frag org . |
% @31 qLAT ¢ )

o TS HETE WIAT : FoeqAny
% A AT ATAT FTeT 3% FIIST
aatg wifz & fodr § | @fa 7 orea gy
FAT AT TG § 1 WX EET A A
g1 7 I wie frAsT WE & §
forair Frar g & wiedl s fwerr

ZAT. .. (Interruptions)

T weRTT TE ;Wi A Jr g Wy

T2 AT ATEAT (A= A @) Ay Ay
F5T 2 |

THE VICE-CHAIRMAN  (SHRI

SYED NIZAM-UD-DIN): Please do

not argue that way. You carry on
with your speech on the Bill.

Y FEARI VK : ARG T99 qJaF
T TF USH faF GR5T g |

SIIEUGE I G © SO
FesAGT § AT AEr AN TES Al
ITUEAT 4T 3G & q1 ¥ Izvedr 1 A&y
T EI gu AT AT §IT IFF IAAY
IIUSAT FL AFATE . . .

(Interruptions)

I will retort and I am capable of"-
shouting as loud as he can.

g9 ®1 gw @w qedafaw
A oA AN AT I Ry
ey ¥ W1 ;W THe UdHo
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[=fr st e WA

UFAfAF &F & | TF a6 a1 Iy -
afaF wreaT AR gadr W AT
g &1 AT goryrg faedT F1fen a8 W
g+ {79 § 7 397, %7 wfa FQgwg gic
TEHIE G AT | ATHT #4120 TFo Qao §
T F AW AAfqw wgr AIAT gEfey
g faF &0 THF FTA AN Y &
Farf@ gater wg) IIAT | SHFT qTezy
F1T & | IAF AT 9T 42 TFH a9
AT 1 AT F9T HIR 7 AGT G A AT
FU (Interruptions) o f  HITA FUT
grama = &fw fiew aered
7 wAdT  ® WY mE@  EEl
F1 A1 5% fqla & 4 geam S A
40T FFT AT AVgT IHI THIT &7
ZFT W7o T THo F AT FT 4T
gAY F1 Rifaw &1 a5 ) &BeT 515 F1
Rie FE AT | AT Ao THe THo
IEFT GHED W OBIET R wWiT,
“by all legal means they have fought
ug A1 gATy weAT
g v w3 wagw
a7 ¥ gIra faw
AN gFEE

-and are fighting.
FZAT gal @A
frg &5 97 &
FT TG AW |
F T E. ..

At FITAT TF . HITo TFo THo
F1 ST Hlo HTo To ¥ q47 fyaar §
IHFT FET AT 7

T AT TAE AT : G ATTH 9T
A E, MTAT AT IT G E SHT & |
HA A g1 qfe 37 T & sz &y
g ag § #I9F armq @1 gt g a
qaat g fo a0 adi gr o1 2R qifa-
fere Qi ®i W@ e FOr g,
TEH W T iw
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Under paragraph 3 of Election Sym-
bols  (Reservation and Allotment)—
Order, 1968. a%m FHIT T Tadd
frwra &, 3% st wew @
1968 FT T €T HIT T AT FgT
ST ogFar & frar genrd e &
HIIT G UAT & FeaT H12 axTegT FAT
st 7t fomar | afz gt w0 wemrall
THI T % 1968 FT AW HyaT T9F
T F WIRW o7 6 ST ETRGT A7
g a1 fasr & w1d sraeswan of &1
HEAT AT 1 WIT Al WERIgAl
LENC LU B S

It can be brought into difficulty any

A3 FAEH A Aoy 8 7
o7 <&t 1978 W AT, 1979 ¥ 93d
feat sz gawr aXFT ¥ feut &l
51 w1 STeAT )

WY weqwTd W ;g AT 9 @
Hlo Ao Qo FTAT THF AL 7 IQHA |

oft LW qIE T ¢ FHY A

Fg FH e AT AT 4

o1 FGARY A © q1 2T 7T J4I
ot & foo <o o /) FCaw ?

st FW NEE KA S gD
A& T 991 3 « «» (Interruptions)

=t FeaTrg OF ; frgyr ?

=T 14\ AATE WY AawTy Sl
&1, Wl O 4eqdTd 97 &7 Yaler g
qu fasts st foad § 8floq weady
R E. ..
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ArEIT AT UToasaey &L

| TN I NI AT T=T7F A5,
Frir, WITED H(TAFHLC 9 FT E )
AfgTH & UF 91T &7 & GH FTRIAT |
F37 IFT HI JIUT AT EITOG ART Z 1
z7 37 F1 T &7 Fqr &< frar
sAr =;ifgs agli @7 0T AT agd
ArAT § |

SHRI ARVIND GANESH XUL-
KARNI (Maharashtra): Mr. Vice-
Chairman, Sir, the Bill which has
been brought today by the Finance
Minister is an ad hoc arrangement to
meet certain lacunae which have been
observed during the working of our
democracy and the financial gifts
which are given by various industrial
housas to such political parties.
Really, I would have liked the Gov-
ernment to go much deeper and
remove the Jacunae if the Janata
Government or any political party
and its responsible leaders desire that
a healthy and resurgent democracy.
should be nourished and nursed in
this country to attain the maximum
benefits for the poorer classes of our

_society.

7

Sir, I have gone through the Bill
‘What the Bill now provides is that
whatever income is derived from the
assets owned by the political parties
of gifted to them is not taxable. But
at the same time, in regard to the
second provision as regards adver-
tisements, I do not agree that this
provision should have been here in
this Bill. What I feel, Sir, is that,
in the world, the democratic forces
are under pressure from the capita-
lists on the one side and from the
Communists on the other. Take, for
cxample, the Allendoregime in Chile.
We saw how money power or the
CIA crushed the democratic forces in
that part of the world. Similarly, we
sea the U.S.S.R. and China Meddling
with... Sir, may I request that there
should be no disturbance?
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SHR1 KALP NATH RAI: I am
listening to you. .

SHRI ARVIND GANESH KUL-
KARNI: Similarly, the U.S.S.R. and
China are threatening the democratic
countries with their brute power. For
this purpose, my submission is that,
in this country, we should develop
certain procedures and take certain
measures which will ultimately give
strength to the democratic forces and
to the political parties. Here, all the
moral atftitudes taken either by the
Janata Party or the Congress Party
or the Communist Party are out of
tune. Sir, after the Janata Govern-
ment came to power, various Commis-
sions have been appointed. I think,
very recently, a case has been filed
as regards the use of jeeps. But after
the advent of the Janata Government,
many elections have taken place
and it is on record in the Calcutta
Press—this might have appeared in
the Delhi Press also—that the same
gentleman who hired jeeps for the
Congress Party has hired jeeps for
the Janata Party also. Sir, I would
say that the problem of supplying
jeeps or hiring jeeps is a very nomi-
nal problem. I am interested in a
more deeper thinking by the Janata
Government, particularly, by the
Finance Minister, in regard to this
problem. Now, the Janata Party is
having its own organisation. Simi-
larly, the Congress Party is having its
own organisation, The Communist
Party is also having its own organi-
sation. Now, in West Bengal, the
CPI(M) Government, headed by Mr.
Jyoti Basu, is ruling. This party is
considered to be the radical and the
most progressive of ithe forces in the
country. They have also their cars.
Their cars are not running on water.
Everywhere, petrol or diesel is re-
quired. Every second, money is re-
quired to be spent to have the politi-
cal work done. This is a reality. I
agree with Mr. Salve when he said
that this Bill is really a fraud. Now, -
everybody would agree that what we
are talking and what we are doing
in the political set-up or what is being”"
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said by the different political parties),
which are being called progressive,
reactionary, capitalist and so on, has
no meaning to the common man in
‘the street. Actually, the question
before him is: Democracy for whom?
This question will be asked in this
country within a period of five or ten
years: Democracy for whom? Is it
for those capitalists who have money
and who use the politicians like
nartakis or like puppets, just as
people control the dolls with their
strings? Ig it for them I think the
Janata Government which came to
power with so much fanfare and
after taking oath before Gandhiji’s
samadhi should be fair to themselves.
Similarly, we should also be fair to
ourselves, I think, this question,
democracy for whom, is a real prob-
lem, and if this problem is to ba

solved. Mr. ©Patel has to go
more deeper into this. Now take
the case of the Birlas. I do
not want to take those names

because it is really a headache to take
the names of capitalists, but we are
just like dolls or puppets in their
harems. Sometimes the Congress
party was in their harem, sometimes
the Janata Party is tn their harem.
The Communists are also in their
harem.

SHRI LAKSHMANA
PATRO (Orissa). No, no.

MAHA-

AN HON. MEMBER: What ig the
source?

SHRI ARVIND GANESH KUL-
KARNI: I will tell you how. I wiil
quote from g newspaper. The Birla
factory in Caleutta is having no strike
at all while many factories in Bom-
bay, Thsna and Poona region are
having strikes. We went deep into it.
As a politica} party in Maharashtra
we went deep into it and we are told
that this was the strategy adopted by
the political party in West Bengal,
that their State should be very quiet,
safe for investment not only by the
Birlas, the Tatas, the Mafatlals, the
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Singhanias, the Goenkas, etc. but’even
the multinational concerns. That is
their strategy. Whom are you tell-
ing? For Heaven’s sake, do not argue.
I am talking on a very firm ground.

AN HON. MEMBER. What does
show?
SHRI ARVIND GANESH KUL-

KARNI: Take the example of this
Modi. He has supplieq the funds to
the Congress Party and he is supply-
ing through another brother furds to
the Janata Party. I am requesting
all the political parties to apply their
mind, the time has come when not
only the capitalists of this country but
of foreign countries also are going to
play a dominant role in the demo-
cratic set-up of this country. That is
why I say that if the democracy has
te be really protected the capitalists”
onslaught has not only to be met with
equal force, but there must be a
frontal attack by all the polilical
parties tg demolish that capitalists”
onslaught.

There are very many other
examples. I just cite one example. It
was reported that in Azamgarh elec-

iilons jeeps were wused by various
parties. My party has no resources
now. My party is really a pauper
party, but at least a party on my

right has used them, But your parly
has -also used them. Wherefrom did
you get the jeeps? Please tell us.
So, preaching of high moral princi-
ples, giving sermong to other political
parties, have no meaning. FEvery
political party knows what game is
going on. Whether we know it or
not, the man in the street knows it
very well, even a rikshaw puller and
a tongawallah knows what you are
doing. Again 1 am submitting
through you, Sir, to the Government
and to the Finance Minister that such
preachings will not root out the
corruption in the body politics of the
country. Now instances are not lack-
ing. Various Commissions have been
set up. Various enquiries are going
on. You wil] appoint many other
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Commissions. But every item and
every issue is politicalised through
money power. Can you say no to it?
Money power is politicalising every
legal issue, thereby the faith in the
legality and the legal standards of this
country are being eroded. Therefore,
what I say is that if the Government
really wants to apply their mind to
this problem, they should follow tne
example followed in West Germany,
in Italy, now in the UK. ang in
France. This I say because you have
to provide for money, we know a
Lok Sabha election costs between
Rs. 3 lakhs to Rs. 6 lakhs. Giving
fraudulent returns t{o the Election
Commission is not going to deceive
anybody. One has to be very care-
ful. Rs. 5 lakhs to 6 lakhs are spent
per person. Where the money is
coming from? How many crores of
rupees are spent on electtons to
Parliament, leave aside the Assembly
elections. Take @ dedicated man like
my friend, Shri Madhu Dandavate, a
professor and a long-standing patriot.
When he fights the election, where is
the money? He got elected; he is
getting elected. Right from the time
Shri Nath Pai was there, this seat is
going to the Praja Samajwadi party.

AN HON. MEMBER: He is an ex-
ception in the Janata Party.

SHR1 ARVIND GANESH XUL-
KARNI: I feel there are many excep-

tions. It is not only Prof. Madhu
Dandavate. What I feel is that such
people have no chance of getting

elected in this country if this type of
half-hearteq measures are brought.

You can have another sugestion.
Sir, T make bold to suggest that Gov-
ernment shoulg provide funds and
‘there should be no, what you call,
fraudulent business. Yoy can pul
down a minimum number of votes to
be obtained by a candidate if the
money is to be reimbursed by the State
machinery. You can do that. You
can say that unless you poll 30 per
cent or 40 per cent—whatever you
may like—of the total votes polled,
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you Will not get reimbursement
from the Government. This is the
minimum that can be done.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): In
West Germany, it exists.

SHRI ARVIND GANESH KUL-
KARNI: Yes, Government must
apply its ming to this I know it is

not only the Governme:t's job. There
should be cooperation from all our
political parlies to the Janata Govern-
ment Lo make the elections clean, or
at least to make the system a little
foolproof thereby the merited deserv-
ing and your candidates can find a
place. Then only the body politics
will be healthier and more healthier
and all these attempts of the indus-
trialists who are really playing on us
will be stopped. T have nothing more
to add.

SHRI LAKSHMANA MAHAPAT-
RO: Sir, while introducing this Bill,
the hon. Finance Minister pleaded
that it was a very non-controversial
Bill. He gave the impression that it
was an innocuous Bill, needing not
much of a discussion. He further said
that in a democratic set-up, the
political parties should have such &

set-up and it was in their own
interest that such 3 measure was
being brought. If their incomes were
drained by taxation, then nothing

would be left for them for their own
use.

Sir, on the face of it, one cannot
have any quarrel with this type of a
provision that is being sought to be
made in the Income Tax Act ang the
Wealth Tax Act. But, Sir, is it really
with the honesty and sincerily of
making all the political parties in this
country have enough money for them-
selves and to carry on their political
work that this Bill is being introduc-
ed here? Somehow, I have my own
doubts. These doubts are born out by
the fact that our experience during
the past few decades, after we got
independence, has been something
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which is not only bitter but which
prompts us to take g different view of
this particular statement of the Min-
ister.

Sir, because of some events that
eame about, the whole system ut ad-
ministration by the Congress Party,
whose monopoly it was tg rule this
country all these years, was reversed.
And possibly the Janata Party {feels
that with al] the big five, or some-
times it is becoming the leading
two— Shri Madhu Limaye and Shri
Biju Patnaik—they will be able 1o
sink their differences and carry on as
a united parly. And, therefore, like
the Congress they will, also have a
spell of rule lasting over if not thirty
years, at least a few years. That is
how they feel. Ang to secure that it
is necessary that it should be there

as a political party with all
exemptions from income tax and
wealth tax. Therefore, they think

that a law is necessary. Therefore, a
law to serve the interest of the Janata
Party should be passed. The efforts
are to see that they remain united
and try to rule for as long a period
as is possible. That appears to be the
driving force for such a Bill. 1t was
not for parties like the C.P.I. or the
C.P.M. or parties who have tg run
t{o people for one rupee or two rupces
for making up their funds and run
their political work that this Bill was
ever brought.

Sir, you find one provision here to
which reference is being made by
different friends, provision uabout
donations of Rs. 10,000 and above, If
the name, address, details are not
given in the relurns they will not be
alloweq exemption on that score. You
will have to give details if the amcunt
exceeds Rs. 10000 in a lump gum.
Whose good fortune woulqd it be ex-
cept that of the ruling party?

Sir, you remember the President's
Address that was delivered imnne-
diately after the Janata Government
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was formed. This has paved the way
for a two-party rule.
either the Janata Party rule or the
Congress Party rule. Who else is
likely to benefit from such a provi-
sion? The Janata Party is ruling at
the moment. Qr if such a bad luck
comes to them as it came te the
Congress party it will be the Cong-
ress party ruling again. That is how
they feel. That is why they put it in
the President’s Address delivered in
their first joint session. This has
paved the way for this situation. That
being the position they are interested
to exempt all these donations which
they expect will be there in a very
big number for them. Therefore, they
should be exempted. They have 1o
give the names only. Therefore,
somehow it smacks fishy. This parti-
cular Bill in spite of the fact that
allowing an exemption for parties
like ours is something which is 3 wel-
come thing, was inexpedient. They
are saying they are watching every-
body’s interest. It is really their
own interest. Nobody ever is inter-
ested to do something which is not for
their own interest. However, much he "
may plead that this is something of a

uniform measure that thev are
bringing and everybody wiill ULe
benefited—there is no point in any

body rising up and quarrelling over
this—I am yet to be convinced about
this 1 believe that this is only in-
tended for the Janata Party and, if
good Tuck favours, the Congress Party.
They are the persons who are having
the most of these donations.

Sir, I do not go by speculations or
by imagination. Here in the merning
Comrade Bhupesh Gupta ag referring
to the Government statisties that
they have been supplied to ug by the
Government. It was my question
dated 14-1-77, Starred Question No.
7. And since the Government had
given some assurances they  have
given us the list. If you see the list—
it is a big list. no doubt; this was for
the period 1975-76 and 1976-77—you
will find big amounts paid by com-

Therefore, it is <«
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panies to the Congress Party and
various organisations towards adver-
#isement in their souvenir etc. during
the period 1.1.74 to 31.3.74. 1t is a
very big list. There you find amounts

. which go up to Rs. 35,000, Rs, 40,000

in one payment. There, you will find

amounts which go up to
§ pM. Rs. 30,000, Rs. 45,000 in one

payment; and I have also been

able to see that there are
amounts which have been given to
the Jana Sangh when it was put in
power. There also, it is Rs. 3,000,
Rs.. 4.000, Rs. 5,000; in one place, 1t 18
even Rs. 11,000, These are the
figures, If that could be the situation,
in between 1.1.74 ang 31.3.77, how
could it be that after 31.3.77 when
these people came? And who knows
about it? Certainly, they must have
been able to perform very weil on
that score. They have been able to
get possibly record donations. That
is why there as a speed in bringing
about such a law. Otherwise, I do
not see any reason for it when there
are very serious and important things
pending ang deserve the notice of the
Finance Minister—inflation, price rise,
ang so on—but nothing is being donc
though everybody is shouting aboul
them. He tries to say thing this way
or that way. Even about income-
tax, I shall shortly be presenting to
you figures from the material that
has been given to us in this Heuse,
tax, I shal} shortly be presenting to
find that he does not get even one
minute’s time tg bestow attention
upon these matters, but he is serious
about exemption of income-tax and
wea'th {9%x on donations to political
parties. Which are the parties except
for these twoO parties which want to
rule, which can have wealth acces:i-
ble to them and where this exemp-
tion is necescary from the assessment
of those particular political parties.
These two exemptions, i.e. exemptions
in income-tax and wealth tax, no
doubt, will also do some good to other
parties like ours, but the real benefit

to be derived is by these two parties.
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As 1 was telling you, I will be -
placing before you that it is only
today that we had a question. Ques-
tion No. 1037, as to how the income-
tax matters are being handled by the
Finance Minister. This is the question
of hon. Shri Mulka Govinda Reddy
It says: “the amount of arrears of
income-tax outstanding at present
against the first twenty large indus-
trial houses; the amount of arrears at
income-tax ocutstanding against each
concern of the Tatas and Birias. and
what sieps are being taken to reualise
these arrears?” It you see the
answer, you will fing thatl not only is
it said that much of the material has
not vet been collected, but also ihat,
on the basis of whatever informstion .
they have been able to collect in res-
pect of the 20 large houses—1ulas,
Birlas, Mafatlals, Singhanias—as on
1-12-1977, the gross outstanding
income-tax against 1lhese ‘first 20
houses is Rs. 1733.70 lakhs. (7Time
bell rings). What? The time-bell: Or,
was it indvertent?

THE VICE-CHAIRMAN (SZRU
SYED NIZAM-UD-DIN). I want you
to conclude.

SHRI LAKSHMANA MAHAPAT-
RO: 1 thought it was accidental.” 1
just started |

THE VICE-CHAIERMAN (SBRI
SYED NIZAM-UD-DIN: There is a.
list of speakers. They all havz to
participate and only one hour and
thirty minutes are available for this.

SHRI LAKSHMANA MAHAPAT-
RO: I know that because I am a
member of the Business Adviscry
Committee. It was announceq in the
House and it has come in the Builetin
also. But I happen to be the fourth
person. 1 should get, if not more -
time, at least nearly that much time -
as was allotted to some other Mem-

bers. That is what I plead for
THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN). You are

getling that much time.
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SHRI LAKSHMANA MAHAPAT-
RO: So, this is what he said. It i3 an
amount of Rs. 1733.70 lakhs as +*h=
arrear outstanding against them. And
what are the measures that they have
taken? Very unhappy and unsatis-
factory measures. As far as the
measures are concerned, there is also
a question put by Mr. Kalyan Roy,
who pointed out that there are many,
many cases of these people being able
to dodge ang yet the Government
feels—I would not say, impotenl—
ineffective in not being able to realise
that money. The result is that ail
these amounts which are against thein
as arrears for many years, from five
to seven years also in some cases,
they are able to keep with them. They
exploit the workers they employ, they
exploit the consumers by charging at
exorbitant prices over which the
Government has ng power to control
and also the country because they do
not give the money that is due to the
exchequer, That is how it is going
* on,

Then, Sir, going through some of the
questions of the 25th, this is the
question which we put, and the reply
is very interesting. This is again on
income-tax, regarding the arrears of
income-tax due from Dr. Jayant:
Dharma Teja, a very good name; it

has come many times before the
House in the past decade. Since he
happened to be my senior 1 the

same college where I studied, [ feel
that I should also take his name ncw.
The question is regarding the details
of the arrears of income-tax due from
Dr. Dharma Teja and the steps taken
to realise the arrears. According fo

the reply that the Hon. Finance
Minister gave us on the 25th of
July—the question No. is 637—the

* income-tax arrears due from Dr. Teja
as on 31.3.1977 were 4.87 crores. T
could not be collected. and he couid
manage to go. Regarding the steps
taken to collect the money, the reply
that was given was that they had
some compensation to be given to

¢hat gentleman, and the compensation
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with interest etc. etc. comes to Rs. 3.
something crores, and that the
Shipping Corporation of India has
also to realise certain dues from him,
but that the Income-Tax Department
and the Shipping Corporation of
India have agreed to divide that com-
pensation in between them. Wi} it
make up the heavy arrears that are
there against him? What steps were
taken during all these years? He was
in jail; he was with you all this
period, and, therefore, he could es-
cape without paying you a pie.

Similarly, this is another question,
No. 646 of the same date, regarding ™
the number of cases relating to
income-tax pertaining to companies
belonging to the Mafatlal Group. If
you take group by group, it would be
an interesting study. Therefore, we
wanted the Mafatlal Group. He says
that the Mafatlal Group alone has the
total income-tax arrears of 23.81 lakhs
as on 31-3-1978.

Sir, again going to the Birlas, I
was telling you how they are interest-
ed, and I am naming these people
because they are the best donors and
that is why they are relevant tc the
Bill. As rightly pointeq by Shri Kul-
karni, 1 have enough information
that while one brother of the Birlas -
speaks to the Congress people and
gives them help for fighting the elec-
tions and for other needs, another
brother speaks to the Janata people
and helps them. The same is the case
with the Mafatlals and so¢ many
nthers. I cannot give yoyp the namee.
Similarly, the big houses, you will
find, divide among themselves the
parties. Sometimes it so happens that
the younger brother leaves one party
and goes to the other party, while the
elder brother does the opposite of it.
It has been correctly said that they
are the donors. They are paying.
They are able to manipulate in ruch
a way. They were having the ad-
ministration of the country in their
hands, all these days. They are not
showing their accounts. Nor is it
necessary that they should give
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return showing their names for getling
exemption. Yet things could ke
“ managed. Therefore, Sir, again the
Birlas .

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Please con-
clude now.

SHRI LAKSHMANA MAHAPAT-
RO: I am just closing, Then again
there was a question on the 18th July
this year, Q. No. 168.

“the total amount on account of
taxes outstanding against all the
industries of the Birla group at
present and the various heads under
which they are outstanding;

the names of the family members
of the Birlas against whom income-

tax arrears are outstanding, the
amount thereof in each case, etc,
ete.”
The answer is:
“The requisite information is not
readily available.”
This will be always there. Mafatlal
group—information not readily

available, but as far as practicable,
that was the figure. Birla group—
—~ information not readily available. Sir,
nothing will be readily available as
far as the Tatas are concerned, as far
as the 20 houses are concerned. That
is the relationship of this party and
the earlier ruling party with this get
of people.  Therefore, whenever
Parliament wants some figures in re-
lation to these people, the Govern-

ment does not get the figure. But
here they have said:
“However, as op 31-3-78, gross

income-tax arrears aggregated to
Rs. 6.35 crores.”

This is in respect of Birlas. Sir, I have
umpteen number of instances. You are

~ ringing the bell now ang then and,

therefore I will not take up much of
your time by quoting all the figures.
But it is definitely certain from what-
ever I have stated—ang I think you

833 RS—10
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will agree with me—that Birlas and
Tatas do not need any exemption.
They are persons who know that
there is no law which can bind them.
(Time-bell rings). Therefore, this is
the grace that is being shown to them.

Lastly, there is one thing that is said
in relation to this particular Bill and
that is about advertisements. I began
with it. Dr. Ramlal Parikh had put
a question about this particular Bill
earlier and whatever was said there
was said by the Finance Minister when
he introduceq it. The main thing
which attracted the attention of the
Government was the souvenir, adver-
tisements, etc. Sir, there ig a law
which says that if a particular amount
is given for advertisement for promot-
ing trade, then it is exempt from tax.
Under cover of that, they had been
carrying on all these years and they
had been able to have political parties
within  their stranglehold. Sir, to
assess the extent of their stranglehold
on political parties, I will just give
you the figures. From that you will
be able to understand the position. I
am  mentioning it because we are
interested in a democratic set-up, in
the smooth functioning of all Dbolitical
parties. (Interruption) Of course, T
mean ‘“we all”, including you, We
want {o be free from corruption, free
from the machinations of these
Imperialists, the monopolists and also
the MNCs. Therefore, the magnitude
of the problem may best be realised
if T place before you the figures. The
amount given to the Congress Party
alone in 1974 was 10590.4. The
figures are in thousands of rupees.
It rose to 14260.64 in 1975-76. In
1976-77, it was 75086.3. This is for
the Congress alone. As far as the
other political parties, including Jana
Sangh, are concerned, it ig 877.8 in
1974. Then it came down to 134.2
because it was the Emergency period
and they were in jail. Therefore,
nobody wag collecting; they could not
8o and collect. But in the latter part
of 1977, when they had come out, they
could collect and the figure rose to 401,
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All these figures are in thousands of
rupees. Therefore that is the extent
to which these people have been
donating—crores of rupees—in the
nhame of souvenir and advertisements.
It is good that a prohibition has been
put on that and...

THE  VICE-CHAIRMAN (SHRI
NIZAM-UD-DIN): Please conclude.

SHRI LAKSHMANA MAHA-
PATRO: ...we should be careful to
free ourselves from that so that we
will be putting up a good image of
political normg and political habits in
the country. Otherwise a democratic
set-up in the stranglehold of these
people with their habits, is not some-
thing which would be desirable.
Thank you.

THE  VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Mrs. Noor-
jehan Razack...

PROF. RAMLAL PARIKH (Guja-
rat): Just a moment, Mr. Vice-ChaTr-
man. A reference was made to me by

the Thonourable Member. I never
said. ..
SHRI LAKSHMANA MAHA-

PATRO:; You have not said; you have
put a question. I said a question has
been put and a reply has been given
about this law. That is all.

THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): That is all
right, please sit down.

PROF, RAMLAL PARIKH: I have
been asking for exemption from
tax . . .

THE VICE-CHAIRMAN
SYED NIZAM-UD-DIN):
can discusg it outside.

PROF. RAMLAL PARIKH: No, no.
I want to clarify one thing. I did not
support companieg giving advertise-
ments to political parties. All that I
said was there is nothing wrong in
their investing in securitieg which are

(SHRI
You both
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approved or the other landed proper-
ties provided in the Bill. I did not
support companies giving advertise-
ments, Ty

<

~d
THE VICE-CHAIRMAN (SHRI
SYED NIZAM-UD-DIN): Now, Mrs.
Noorjehan Razack.

SHRIMATI NOORJEHAN RAZACK
(Tamil Nadu): Mr. Vice-Chairman, I
welcome this Bill. I stand to support
this Bil] for the gpirit behind it, the
spirit of providing some assistance to
political parties in the shape of tax
exemptions for carrying on their poli-
tical activities. Prima facie the Bill™
appears to be a reflection of the demo-
cratic spirit of the Government to
ensure that political parties are not
hampered by taxation measureg in
purposeful utilisation of their dispos-
able funds.

It will be a truism to say that poli-
tical parties play a vital part in the
development of a country, economi-
cally, politically and socially, These
funetiong do not begin or end with
fighting electiong and striving to send
as large a number of their own men
to Parlhlament and Legislatures as
possible. Their role is much more.
A party ig a vigilant group of dedi-
cated men who study intensively the
varioyg problems facing the country
and engage themselveg in constructive
discussions with the affecteq people
and arrive at the best method of pro-
jecting such problems and the solu-
tiong thereof in the councils of the
country. Their role shouldg not be one
of capitalising discontent, not a cheap
method of rabble-rousing, not one of
manipulation according to changing
winds, not one of capturing power for
the sake of power. Their role is nobler
not only as servants of the people but
also as educators, guiding them to 1ift
themelves out of the morass by using
appropriate technology. They can
also set an example hO)/certajn harsh
situation can be turned to the good
of the people, by themselves demons-
trating in the field the virtueg of hard
and dedicated work. The party can
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also render useful service by carrying
on investigations into the activities of
the profiteer and the smuggler and
exposing their misdeeds. I am not
sure how many parties in this country
live up to this role. But few will
deny that the performance of such a
role demandg considerable funds for
the party for building up a vigorous
and determined cadre of workers and
also a useful research and develop-
ment organisation. To parties having
such objectives and methods of work
flow of funds will not be a problem.
Contributions will come aplenty and
the value of the present Bill under
such circumstances cannot be under-
estimated.

It will idle to deny that funds to
political parties carry with them an
aura of illegitimacy. While contribu-
tions by honest hard working people
are welcome, donations from un-
scrupulous tycoons and foreign agen-
cies destroy the moral fifre of the
party. It would have been eminently
desirable if the whole issue of contri-
butions to politica] parties were
thrashed out in an all-party meet and
a comprehensive legislation brought
to regulate such contributions. With
parties functioning according to the
concepts which I have outlined, the
political atmosphere of the country
will become so much the cleaner. In
such a case, the parties will not be
mere political parties but bands of
dedicated  socio-economic  cultural
workerg inspired by a common ideo-
logy of bringing in the greatest good
to the greatest number. A spirit of
healthy rivalry will develop and
catalyse all actions with the supreme
motivation of transforming the lives
of the people, whom we swear by,
into meangingful essays to lift them-
selves by the bootstraps. Sir, before
concluding my speech, may I ask the

hon. Minister for Finance the
immediate  necessity  for this
measure before thinking of a com-
prehensive legislation regulating

funds to political parties I hope the
Minister will also tell the House which
are the parties that are maintaining
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correct accountg and paying their
taxes uptodate.

oY SR AT A1 ¢ (IALIIT ) ¢
IUAATTT  HRIRT WY, TE FAAT
fafaai gmaa faggs @ § maswv
ste gasT afafradi § d@gs #7
F fag. ..

st wefag wow FeAwwt o AT
TS W TEY AT W )

sy Tamens  uraw ;o fgeEr WT
gy H aHAd |

wteyaR, o5 fagws § gwmar g
fo forer stramtat & amg AmAr ET § A
WA 1€ agd 7y T g 1 AR
ZATX 2 FT Y FTAATFAT TAT S AT
whrgfy & fag wa¥ enfaa & fox,
e f warT w3 & g, ag fadaw
aufaa w4t & 1 3% § gagarg fF T
qel ¥ gaa ¥ % ST qref & g
&, ww & foey waa & wfd @
gotaT § 78 W A g, wel o faw
welT, S a9ag gar faw sew afg-
F4 @ ¥ Afrw ag o @ e
FrEATE ¥ I A I8 & AR 39
fadrar & ag v egee wAT ST & fF
A% feer § 6w g9 & WA 8§
for og Prer THTCE qF gTHTTFT -
Aifgw a7 & mgwifoa frar
aifea frar s1a 7 frg awg & Saar
F gy 3T a1g H @Y FHT TAE
frar @1, fF ag wwar wd go
Fr et g ardf 2, 42 g agwiW *
T 7 TTE FTH FIAT I F | ATHAT
TG FT W FY o A A FAr
7 S qATE ga frear, at s At
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[t wore A1 77|

& griftzarT ¥ feaar aaar gwest
fopaar &= fear s@ €19 ¥ ag faer &
four 7 2, 3¢ =afsa sAan g, ara
Ao QAT & | 9% Fra e wam ¥
AT 4T, ITL AT & Aqm faam
AT F TF FAH T A gfagT F
faeg @ & 979 3C, Ia§ foamr
FoaT @9 fwar saan 9t 7, g Far
ST AT GIET & 977 I | TR
TA¥ AR O gl g ) AfF 979 H
faaar v = gar | f9adr S
arfeat ==y, fora St1T & FAqr a1l &
Jae ¥ &y Pear, gard a@to g,
mfsat ¥, ag sar #1 AT@t F grAN F
four gar Agf & 1 37 89 F FAAT WA
Y aFdl g AfFT T gea § i wAdfaw
AT T 74 § 9% 9T AN @AT &
Iq 9T 98T TE T AT AT & A
gAl A F I AT AT
# | gAIR FIFT G189 T FT a8 9195
T 7t agh, 3@ ag) fF srar et A,
& qagar 3 B 5391 g7 337 5% Avad
FATA, 50 ATG §IAT ARTAT, IL HedT
I gars SEIS ¥ Ia¢T 7T 414 F1
¥ & 9T 91T T HIT ATUF S FAG &
g W fog @8 ¥ o=FiT S9ar et ¥
FH TTAT @ AG {547 AT qaElw Iq
qret #1 STATAT & sreq gr wAT 4 afwa
gardr arEf & 977 grad g’ 9, gardy
AQT & qre7. . . (Interruptions) ATFHT
¥g AT F guAT 7 3 foran f7av
AAAT, # A7 FgAT A7 § R gafay
g 9T AR IW F AT mraT § =
gt & UstHifaF 9., (Interruptions)

ot mefar waa gEwc 0 ag
gifgfesa odanz g, a8y arfafess
. .. (Unterruptions)
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STl TAM AT A0S {T AT QT
agl wIAr wiat § e & fa i ooy
arfeat agt gadr WY a5y 39 9T FE
&% arar W@ ar | gafae graaT, 5m
T T AN AN AIFAFAT, §
fm ATy aETa g frzaam ®
UAATF T 7Y FT7 FL | 98 A7 §
gazraT g, A< fash g & frw gFR
¥ FodT SAAT 9T FA FqOAT W4T,
gAY USIY AT qAT TH & T §
HYT AGA AT F, ALHTL T a7, AT
qtdt 3 vt AtET 9gFT 5 areafas
aem wE §, BE AEAfIF gAY
qEaT § | TAF 92T ST FATHT HIT A
gfdaea Tgar & IqFT I3 A7 G T
qrar & Sq SlaEew &1 wFgc dwET
ST & | A FET I IAET S ¥
TFaT ¢ faaFr 37 T A TreET Fqaqr
qrA FT AATE | IA 9T AN
T FTI FR, QAT HTTT ST AR |
T A9 /A AT B 21T I I, FTwaT
A 9T UF IT &, 10 (T &1 %
q3+g I8 AT A & Al AET &, qRIL
qreF ATET ¥ ag7T wew g0 ¥ wgr, &
IqEt  IGIAT TET FATZAT | FIE -
Afas g w7 F7=7 AT WIFW, Ry
snfad &, g faoy &, geary & a1 FeudT
T AT TAF IFR G a1 F HeT T F7
FATH FUT AT T GHAT §,99 I F1E
sfeare €T &7 FFIT & | gEL aTF *Bgh
qT FT AT AT Trferml F Twraa
qT Sqaee FTAT AT & 5 FwE wRRr A
faar sg, ot e & F AFT H
HeET &, 9 & F IgT ¥ AT § AT ATA-
T HAT-HAT TG (TR
g, #aA-saAr ewfesie  fadTad g,
gafeg-ad  #IT qEaH STArd § #AY
% fay g7 o F@ E faqgE@al &
sifxa ar gat oy ¥ | sasT #12 fagra

fohara s & qraw T8¢ qrar & o
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TFTH 1099 FT AT 9 @I
w1 {1 T o a9 aga gver faam
g\ o= O &7 faame & Wi 2w 99
F 9TS BT AT & | §F IAFT AT 7RY AT
FTEAT | AfeFT qHIA FHIARGE T
warfarme it fafws TeFifas o< o=t
am frwraa &, gH fammw ey s
€ 1 9T T & qF AE v gFAT &
st #raw g 5 fammeT #3391 g2
FIGIIT FT 8§, IANT  FT SqAT FIT
F & o & 1 orer gfosar sy fafayg
I § #wT Wear fela § g9
ZIAT AT & 1 AT 58 THIT A Y fasra
UFT FT IT 57 w15 &, § qugar g
tF sfag adf § % ag 3 s &
fFar o @1 & f gui & & Fw oy
IR 7 F% Iiqae o gFeq 199
FI @ & A3 qFLH FIA IAAT F
g foe & gt w7 & fa7 #) T
feed v 93 qaen @WEw )

PR TANT FATAT § AT AT TT
oaTaT X, SF § S8 wfaF & 1 AfFT
FT QUATATEY TOF § @A MU R
ST gATT H OZIRAT §, I SN aven
gateaTied w3, 34 FawtlAa frat ST,
39 wrifeq fear sTaem, SO% FEAHAHT
F1 FifET fHar ST | & qrer AT &
72 3ol feq 1 1 a1df §, Sq A3
FTAT AT FLGTo Ao HZo & IR AT

®IE |

g TAAT ACETT A FAAT F qra|
fegarrar fiF o dto mTEo F TI43
afaerdl, awfedss  a9aT W 7,
a5t a% ff Awfedre w@AT ¥ ITew-
g HTAT | F3 @l ® unfad w
& | HAT T I HITAAT F T Ar
3 g & for g 18 Qa7 FaTT 7gy fean
2 1 %A "o dYo HTSe F T F AR AT
ata FE oY gEw Ay | AfF 97 '
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A&l 8, 7eq ag & oY o maTera & gy o
QT g | a1 /7799 39 THTTHT 309779
fFaT 9T @1 &, N TAHG FY qUTT FI
#T wguea fF&ar o <@r &, 3@ g
Arearg fasm |

T FAGT TIEf ag wwadr g fF
faeaey adrF & 38 F1T 71 a7 F30,
dal gw faq avdr § Sraar gy & fF
59 & I are fgur & o & gy
A= F 9 & IR T SR Fg (v fE
ITFT THA-2HG AT KIST HOE § )
afe ag ara feoes @A & 1 qa7E,
1978 &1 ®1, 6T 29 F@1E, 1978
F OF 9T% ®F & w7 | § g FORAT
argar § % faa vt & fr w7 2y
aTq @ed g a2 o a1 7 g oY 5 afem
F|IE AT R/ A g1 TS fF H A2 H
adr w8t fo &% 9§ grfaw fwar w37 )
qg AT GAR § AEr WA OF AT AR
ag R AT g2 | 97 faa wedt vy
HT & I H T 7 (o2 BT a9 2
g ar gu &9 favarg #3 fF 39 fagus &
g W FN FAAEF FEAT KT GIF
FTAT TR & |

F aar & FEAr arear g frogw
qreey ¥ #Y  Ja@ET argd ) fafassr
wrem A7 fear, afga gatw & @R
72T ot | JtFa & orey S AEar §
fFar ag @ g Wwr g fw wifa
2GTE 1 e I &7 #e7 g fomar dx
gATAT TN a7 F A g 0 & g9w
FT UF HA 9 <97 F1al g S H9 26
ATE F1 FoRHT F1 fo@r g —

1 quote:

“I would, therefore, request you
to obtain the consent of the Chair-
man to raise this matter...I would
further request you to get the itwo
letters and they will prove my con-
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[+t garw Arer area)

tention. This letter is dated 8-2-73
of VIII ITO, AIV Ward Bombay to
his IAC intimating the losg of file
and the second letter "is dated
14-3-78 of IAC Range IV Bombay
to CIT Bombay VIIT informing the
losg of file’

¥ N v ERA T ANE ¥ e
ot fam /&1 ¥ 77 faar wreT 7 @
T fET TR J 299 @17 ik §
fagr & t 8 ux aga 79 arfew gl
faa @@ T @E FIT IIM {aAT FY
a3 fag 1 ad 98, g9 warT 9=
¥ 7a, T 91 AT STAE 290y § I9F
gty § I 747 frar f5 o o
ATEo Tro TeT MT Y Fiaal &1 I
FrdraT wifeat 9, gohs 593 oF
gy =l Fardy wy fagaa frar €1
o qEt & qF Famar aav v ag wa
qF 9 g9 faoa gaT (Interruptions)
star fr amdT fag #wy & @ #1
TAOFT & 137 7ar, DA wfeaz
gredle F@ AR qAF IAmA0 097 99
Faw faar 92 B oft e s wfaq A
af-afawt § 15 «t afgga wfafse
7al & faarg gu% fr #ify dqrs & Twra
¥ o gar o o= 7 Qe woe
T AT MR gy F faedq w19
foar g FTaa & @ gaww da9
fenrddre ¥ grerar< w9 v § HIT AT
Fifr TaE B Wz 37 T forg ware fEar
ST @R 1 W fawey wEet ¥ a6
TITIT BN  IGFT F18 Tl fae 7T
¥ agt faar | &7 ow faw fgw frar ar
f& art szt {eRaae o= faw
WA AIY AW F AN ¥ W@ 0 W@ &,
I T AT TrIFed I T 91 @
g1 3z wredfomw ediggme gt
FUMA HAT F ) 97 § 97 F waqrq § w19
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FLF QF qTF AV ECF  gROYS §
wEE Z19T d% AT ga<t qvE qead
T FAFAT F TCIF QFIAT § qgar
faeew 92 a8 wde e w19 @y 7w
o ®1 &8 | T qat 39 @7 gar wg
FTWRE B gad O aq 1 g@ FIAT
faeew #Y wrEe Ifen & ot /i &
FTEaz {FT AT gAIR fearw gEREgmE
F gurg o Ty Ay W @ § faw
war wifa 3qrd ¥ gury ¥ qUFL qlew
T 9 TE FT FH FT W §
AT T AT GEIAT FT EE |

§F yeq § T 1T FF FI AT
we@r g 1 faw @at & fo ot s
#1 9% 799 gaqea § fut §, gore s
aqfq T AT AT G §, "A9T 91 Ay
@ § a1 & sraar =g v ag o wifa
2qrE FY w1ES ATAT I AT T F9F
s ag aa o & fe mdh f 7
IR Tog gg ! o Wi FT AL A7 F
FTEe Tag I 75 7% fog Ay sA
IF FL A I IR/ A ZE

gAY aTq § ag FaTg f 47 g
T T IEFEH F FAWT B! &1 qT
AT YIS F@& e 7y frar &
Zalq § mix<aqrfear? ag o @
Tt ey qar #91 g 7 | afe wrEAfagw
FERAUA Taa § AIFT Hwe FL Al
T AW F FAqT F1 @AW § | T TFHIT
F &g fader g & AW FT QAT
FW & faq g8 ATAY T FI, FaA
FATFET qI~—3T aeg siAar 9ret & fag
TqaT 3FCET FT, £HF sAar qret F 2
TTFAIET Al &, TAHTLH &, ITF qrw
qaifaFifal & ST qral 77 @ g
W@ ¥, 7% FET #T 9T & T 9 &y ?
Y 7g QT THR wuAraT fF wAw
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7T Y THRIST I, IF 9T F Sf@ A
HIAT GrEf HT TAG IR gL AT A
FIATH 3, 57 g9 FTON & F 37 fagas
- &1 fal Fearg

o f = wr (fegie) - oSo-
qTETE TR, AT FIT 9T 78 fagas
BT EY q1 H Frfaer ards sy

gaaatenay (it dag fromwdm ) ¢
JFF FH §, ALTGL § Fg |

=St fra =7 @t . ogh, fyeww
AETqT | ITANTEHS wgiey, faw w7
¥ ag fagawr frar mar §, 91 oE)
fagrae §—afsT F fog wgar §—aTa
agd 9T 47 wF g & % #gf 9% ag
fagas s #@f9@ 72 og= g,
FEAql G FT qTOqT | ITTNTeTET
wgizy, AT FIA T T CF q1F AT
zq% § f% Fo91 97T & TIw 9T 9T
1 1T W A AU AT N G R
zo fagas & sfaw 1T 99 groreTarT
I 1 I 09 9T fqe@r § 99 qv Ay
UF AT GT @r &, AT G@E@ - FT
qgAelizTiTe G F A9 92 7 qrEf
¥ oraaT<i ¥, el A1 agraar F v N 7
AT 3T & Ia% FfTQ QAFIAT AT AR
& ST 9 UF FaTAT ST Gl | wrag
aga w=BT § afsa S fawr A7 afew g,
st forgrae &, SaE! HI9F ATOY 93
FL AT ATZAT§ |

qau 2 (d) H &

“...in any souvenir, brochure, tract,
pamphlet or the like”,

T FrrfaaT, 947, S92, fRre § mae
FIE TSTETHT AT HIT IT &) L
qg QWA ¥ grwewq F fau <@t
& IF A U e gy et QoA | agt
9T | AT 9t wgeT & qoAr Jrgar
g i 39 siefiwels Far & g9
Y FAT FFAT & | Tos fg argw oY w10
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FET & a1 an FE qiegi o §
ST w AT WY AreaifgE e
fastady €0 s ¥ & fammwm
&g, & Tl A9 fawed 3@
MY aaews & fag @Aw w13 ar
IT F A F Owd ! gg fAT S9-
FHTETE WEIRY St ag qTeT § ¢

“...in any souvenir, brochure, tract,
pamphlet or the like”.

ag 3YF 731 § T FI g 9T ufg wrAe T
AT ST 3T 7T faegT Wi oA 9Tl
afsadaT o1 gAT FER” q9 IT 4
gr mwar gqr v s & gfg oz
qrffaTal F1 qEaeigwde f5a sy #iw
fpeq wimiie ¥ 9% g2y = |ifuw
FI IV IF ITUF TATET AT FEFAT T
afsr 7 wsdi § a7 FTHT B | W
ST B e ®§ s arfeqt & ooq
ggard wad & | i mEe &
fasraet & fraer wwar gidT & &9
g ITT & | T TEF & ;g arl & qIR
§ A & A7 qEarT & qINAG 1 AR
TEATL USFEIgeHE FT aEI9T F9d ¢ |
37 &Y fa# ¥ a1 97 & Fver @7 '@
qq T AT | 9§ &1 arH T
fasaal afes geaeigwdz F7 sQiad
gEary 99d & | S FIT ararfew
TEATTTET a€ & Jaq & | 99 71 g
TAT R AT ATGF AT 9g Uk § 9T H
g ¥ qUGIeH T TTE R HOTHT AT
wFaT § ag T AN AT | AT HAA
wFge o griae gl T g |

Tad 99 39 faw ¥ ¢ O®
ety ¥ A Fey & R
The disparities in persqnal incomes
and wealth do not apply in the case
of political parties, E.’W Fr fedfer
F 919 & | ged off ¥ T a19 T
qiEt & Foq #Y @i F1 ST AT WY
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[=fY fara ==2 &A1) -

I § IR T § w9 g w1
T T § | T 1 Feedfdy ) wen
FLAT AZT & | A1 T Ag AT A
Fifeqedy @ g ot § | fee @
FFAT OF faT 9999 ¥F YW AT
g 7R gat fom ag few 9999 =&
TR 8, O AT I HY g !
IgRT Fy O fagaw @y ofdy §
qAAT | FgT ¥ TRy fer o & dar
;T F A7 AR TGT FG TR T8
FAN FT THA & |

[The Vice Chairman (Shri Shayam Lal
Yadav in the chair]

T fagas & & § foar ¢
Nfafera aefs swoear & fao aga
SEd g | a8 facge g anq g, afew
FAT W AT TET G T (o qiferfeder
T SAEA #7 9SEd T afes AT
AFILUT & EIAG T | A N &) AT
F1E HT qEf Q) S el FAT F
TAYE F a9 X AG I A1GC 1 §T
qifafera ot ¥ SRww N F a7
TAET AT AMGW | A9 A Ag
T qET GO, AR T &1 JAqa
F AAGA FET & | AT 3@ 6 €ew
# | T § ) agh &7 gy 9% A
aieai  §—SWnifer R fafe-
F13 Tw o Y e €1 2
FT O &1 dqa grar & | Fwr ag ot
STT &, FHY ag Twa FoReT aret v gewT-
AT WG & U AT H L FV &l
ameal & qEt § 7 ¥ @r §®9
o & I TSR W e
FCRFA S | SW H SAdq F AT
F3A7 & T Nfafer méfq w5 Far
EAT AT §, MIART HIEY &, FFE
& el Bt qg &7 e wmar & A
I g OF AT =Ry | AT
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HTSH GATT a8 Z1T o Aeaxfory & 43
FT FRYETA qIET =70 | A FRT G |

IAAATETE (=Y QTR T AT ¢
g7 7 Hfgy |

=N fog == & fyew gAEl &
Jar qrEf #v fwdt FwET v fEEy
g g, foefy o 9% § a1 @ 9%
¥ &g ¥ o 97 T8 fAeT 1 U T
TF AT AT FT Fereqwa 47 | g
SaTAfeE feafee | SAaT F Fgregqu &
<o ag T AT § AT R 4g
WY AT T F1 T HIR AHGT
TN & fag | gHIMT SuawTeas

weed, § #g @I § F ag o fadws g

Y fetrge FT wifen Wi Dfafers
qEl F ATH AT ST SR AAGT FI &
feru fadraes @t 4T @ SO aww afe
FERT AT § o1 9fTdT w9 ar qiaF
Fr=oT giaT 998 ST AT A § 98
=T @?ﬂ \... (Time bell rings)

WY, ST A SWEE ST SW
qT UF T A TFTeae & A] 9%
fadas o A A1 IEET qFEE QN
g | FfR amaE T 1w g
ff 98 & ¥ W W TR &, AT
T WA g, BN T AW ¢ a1 98 I
a1 gt | gEfaT AT qwed & B e
oW F&d, Tt § z@ fagusw v
WA FAT E |

THE VICE-CHAIRMAN TSHRI

SHYAM LAL YADAYV): Shri Chakra-~
borty. Please be brief,

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Mr. Vice-
Chairman_ Sir, I had no mind to speak
jin the beginning but I am very much
amused to hear the statement of
Mr. Kulkarni on this side and I felt
to express my views. Sir, they have
forgotien what they have done in the
last 30 years. He is accusing that so
long as capitalism is there, whatever

5

fjé—'
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these parties are doing, they will con-
tinue to do so and that it has no
meaning at all so far as we are con-
cerned. Let him abolish capitalism.
Let all of ug agree that there will not
be capitalism in this country. Let
socialism come in. There will be no
question of taking money and no
question of giving money. Sir, he

was referring to Bengal. Sir, there
are the words—“Atmovat sarva
bhutheshu”. In Bengal. there is a

Left Government. There ig no Com-
munist Gevernment. Sir, for the last
30 years, what the Congress has done?
Nehru bluffed the people that social-
ism is coming. Bul, the rich have be-
come richer and the poor have become
poorer. And Mrs, Indira Gandhi
hoodwinked the people by telling
them about socialism. But, Sir, only 75
families are ruling this country. And
out of 60 crores of people, 40 crores
of people are living below the sub-
sistence level. For the last 30 years,
they exploited the peaple. (Interrup-
tions) We were not in the Govern-

ment. We are now in the Govern-
ment. Sir, they say that there is
more investment in Bengal. On the

contrary, the capitalists are trying to
make 50 per cent of the industries
sick by taking money. They make
the industries sick. They create the
labour trouble. So long as there was
no Left Government, there was no
such action. When Shri Siddhartha
Shankar Ray came... (Interruptions).
Keep quiet. It ig the people who have
suffered for the last 30 years and you
have taken lakhg and lakhs of rupees

for advertisements. At least the
Janata Party is putting a ceiling of
Rs., 10,000 now. What have these

people done with Shri Sanjay Gandhi,
who wag their leader? Now we are
hearing all these things. Sir, are they

nol ashamed of these things? They
have been hoodwinking the people.
They have been bluffing the people.

This is a shameless statement made
by the Congresg Party. (Interrup-
tions). You keep quiet.

SHRI N. K. P. SALVE: Sir, I am
on a point of order.

[1 AUG. 19781
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THE VICE-CHAIRMAN
SHYAM LAL YADAV): Just a mo-

ment. He is on a point of order, let
us hear him.

SHRI

(SHRI

AMARPROSAD CHAKRA-

BORTY: I have every right to say
anything on thig BilL

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): He is on a
point of order. Let wus hear him.
Kindly resume your seat.

SHRI AMARPROSAD CHAKRA-

BORTY: It is nearing six o clock and
at six o'clock you will say that the
discussion is now closed. ’

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): No that will
not happen. Let us hear his poi®¥ of
order. After that you can speak,

SHRI K. K. MADHAVAN (Kerala):
Sir, you ask him that he should not
speak nonsense.

(Interruptions).

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Order please.
Let us hear his point of order.

SHRI N. K. P. SALVE: Sir, my
point of order ig very simple. On an
appropriate occasion a Member is
entitled to talk ag much political non-
sense as he wisheg to talk. We can
do that, they can do that and every-
body can do that. But we are debat-
ing . . .

(Interruptions)

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Just a mo-
ment. You will have your say.

SHRI N. K. P, SALVE. . .the Taxa-
tion Laws (Amendment) Bill. It is
not the Finance Bill on which any-
thing can be said. It is not the Bud-
get discussion under which anytNThHE
can be discussed. When we are dis-
cussing a Bill of this type, the debate
must be confined to the provisions of
the Bill. That is the rule. (Inter-
ruptions). Therefore, I seek your rul-
ing on the question that whatever is
being said oqutside the scope of the
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Bill, which is not germane to the pro-
visions of the Bill, should not be
allowed to go in this debate. When
you are talking of this sort of a thing
like the ex-Prime Minister, the son of
the ex-Prime Minister, I seek your
ruling on the question whether all
thic talk is at all germane to the Bill
under discussion and if it is not ger-
mane to thig Bill whether it should
be allowed to remain.

SHRI AMARPROSAD CHAKRA-
BORTY: I do not require any lesgons
from anybody. I know this thing.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): I think there
is no point of grder in this. THhis is
the debate on the Taxation Laws
(Amendment) Bill and he can speak.
Kindly be brief.

SHRI AMARPROSAD CHAKRA-
BORTY: In the Calcutta High Court
there was a case for taking Rs. 1.50
lakhg for advertisement for one of
the souvenirs by the Congress Party.
So, Sir, what are they telling us now?
They are referring to West Bengal
and they are telling that the car is not
running on water but gn petrol. Sir,
they will not appreciate how we work.
We all fought in the elections. Our
workers were getting just a cup of tea.
And, what did they do? They were
paying their workers daily wages and
they took money from the capital-
ists. Is that capitalism or socialism?
(Interruptions). With these protests,
Sir, I say let them place their palm
on their chest and let them feel what
they have done. They have hood-
winked the people. They have ex-

ploited the people. This is what they’

have done for the last 30 years. Com-
ing to the point, I say that Janata
Government at least providing for
some ceiling. That is better. They
were taking without any céiling.
They are providing for some ceiling
now. Secondly, Sir, there musl> bé
some amendment in the Companies
Act also as done in the Income Tax
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Act and I would request the hon.
Minister to kindly see to it; otherwise
even by this change, there will be
lacunae left in the Act.

With these words, Sir, I conclude.
AN HON. MEMBER: He is an agent
of .
(Interruptions)
SHRI AMARPROSAD CHAKRA-

BORTY: You are the agent of the
capitalists .
(Interruptions)

THE VICE-CHAIRMAN (SHRI
SEYAM LAL YADAV): I have cal-
led Dr. Zakaria. Or8er please. Dr.
Zzkaria, please be brief.

DR. RAFIQ ZAKARIA (Maharash-
tra): I will try to be brief and I assure
my friend, Mr. Salve, that I will try
to talk sense...

PROF. MADHU DANDAVATE: 1t
need not be a concession to him only.

DR. RAFIQ ZAKARIA: Since he
raised the point, I wanted to assure
him.

Sir, this Bill raises a fundamental
issue and that is, how to regularise
pclitica] corruption on one side and
secondly, how to finance the political
parties. The fundamental fssue that
it raises is whether certain conces-
sions, certain facilities and certain
advantages be given to the capitalist
sectiong and the vested interests
which, in the final analysis—if ~the
funds are the basis of the functioning
of a political party—will be, to a great
extent, in control of those political
parties because, Sir, though the
ostensible reason for bringing this
Bill by the Finance Minister may be,
as I said, to regularise some of these
loopholes in the Income Tax 1% or
to give some kind of a credit for those
who had been financing polifféal
parties, I suspect that the main reason
is to bring back the same issue of
souvenirs and that has been very
cleverly brought by saying that any
advertisement for souvenirs will,
henceforth, not be allowed. Now,

L
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Sir, there ig no objection to that.
Advertisements in the souvenirg have

* - been misused not only by the Congress
Party; the Congress Party has become
the target of all attacks becausg it wag

¢ the ruling party, and tomorrow it will
be the Janata Party. They have
already been seeing that when th®y
have been in power for hardly a little

» mcre than a year, for a year and a
hall, already there is the talk of poli-
tical corruption. Therefore ng rifing
parly can escape from this stigma of
political corruption. And by regular-
ising the political corruption if we
think that we have found the remedy,

~1 am afraid, this remedy will be worse
than the disease. I do nof doubt the
intention of the Finance Minister.
He, perhaps, means well. He wants
that whatever political dongtions are
made, they should be properly accoun-
ted for and it is only then that they
would receive exemption from the
income tax go that these political
parlies are not subjected to the %Hur-
den of taxation, and are able to go
about with their activities in a proper
manner. But what happens in rea-
lity? We have seen that political
parties have been receiving funds
from the individuals on the basis of
the influence that they are able to
exercise on the Governmental machi-

# nery. The Congresg Party is blamed
because it was in power. The Janata
Party will be blamed because it is in
power. I do not think that by means
of this measure, that kind of attack
we will be free from. Sir, in West
Germany, they have found a solution
to this dilemma. It is not a question
of exempting only donations up to
Rs. 10,000, and, beyond that, a proper
record should be kept. Of colrse,
the black donations that all parties
receive cannot still be brought within
the mischief of this Act or any &ther
Act. As you know, Sir, that will go
on. That will go on within the know-
ledge of all of us. That will go on

. despite the fact that every party pro-

¥ teste that it never touches any such

amount. That will go on despite the
fact that every party claims that it is

from popular donations, that from one
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rupee from each poor peasant or
worker they have been able to finance
the functioning of their political
machine. In reality, it does not hap-
pen. And it will not happen. There
was a good point that my friend made
that you have brought in only souve-
nirs, brochures, pamphlets and the
Like. Human ingenuity is such that
many other methods will be found for
permitting advertisements. He spoke
about newspapers or weeklies, Every
political party will now come forwaid
with such kinds of weeklies and news-
papers even if their circulation may
be limited. How is that kind of mis-
chief going to be prevented? There
is no answer.

In West Germany, they have found
a solution to this problem. There, it
is the Government which giveg funds
as well as materials required for elec-
tion purposes. This is done with an
eye on the functioning of the political
parties so that they are ableé to face
the electorate. There, on the basis of
1tg representation and on the basis of
an analysis of its past performance,
every politica] party recéives a gpeci-
fic amount from the Government
according to the number of candidates
that each political party either has in
Parliament or will put up for the
elections. All the materials that are
required for electioneering purpose
like literature, vehicles, loudspeakers
for public meetings, pamphlets and so
on, are financed by the Government
in accordance with the formula that
has been agreed upon. If the Finance
Minister really wants to bring forth
a radical measure in order not only
to check but also to control political
corruption, then, I would say this is a
very half-hearted measure. I am
afraid, it will not serve the purpose.
It may give again a facade or some
kind of regularisation. It may satisfy
us that what wag being done in an un-
accounted manner will now be, to
socme extent, brought to book. That
will be confined only to the_properties,
to the investments and to the regular
donations received from big ipdustrial
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or business houses. If the real pur-
pose is to see that there is elimination
of all kinds of money mfluence in the
conduct of political activity, that pur-
pose, I am afraid, will not be achieved
by this Bill.

THE VICE-CHAIRMANR ™ (SHRI
SHYAM LAL YADAV): If the House
agrees, we can finish this Bill in a few
minuteg and then take up the Half-an
hour discussion.

SOME HON. MEMBERS: Yes.

SHRI H M. PATEL: Mr. Vice-
Chairman, Sir, it seems to me that
this Bill has received general accept-

ance. And tg the extent that
6 p.M. it has not received the ac-

ceptance it is due to com-
plete misunderstanding of what it is
meant for, As I have poianted out
very clearly in wmy opening re-
marks, it is a very simple Bill, it
has a limited objective. My hon.
friend just now referred to the prac-
tice in West Germany. That kind of
electoral reform is certainly under
consideration and I think that is some-
thing which will have to be evolved
in consultation with all the political
parties. But while all those electoral
reforms and other things are thought
of or are agreed upon and action is
taken, in the meantime it seems de-
sirable that we do whatever we can,
where it is necessary to do.

For instance, this Bill clearly bans
donations to souvenirs, advertise-
ments, ete. in souvenirs. That is really
carrying out something which is al-
ready on our Statute book, namely,
banning the companies’ donations,
That particular provision was being
circumvented through this measure
and that particular loophole is being
sought to be plugged. When there
is the question of maintaining ac-
countg, if income-tax and other ex-
emptions are to be given, it is desir-
able that the parties maintained ac-
counts and that they are audited. We
recognise that the donations, contri-
butions will be received, rather than
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burden the political parties having to
maintain very detailed accounts, names
of everybody, here we have said that
only those who contribute large sums
their names etc. should be recorded,
their names must be there. Now this
is all to try and do something which
will be an improvement, which will
prevent certain things, certain types
of malpractices which ought not to
exist in our law,

This is all that is sought to be done
by thig Bill. A reference was made
to the wealth-tax exemption The
wealth-tax exemption was simply be-
cause a political party is not really
a party where we need worry
about equalisation of wealth. Wealth-
tax is brought in order to bring about
equality, gradual reduction of wealth.
There such an issue does not arise
and, therefore, we have said that the
political parties need not be troubled
with whatever wealth-tax they may
have.

By the same token, in the income-
tax again, their income from certain
types of investments etc., would be
free from income-tax. This was a
very simple provision to prevent poli-
tical parties from being troubled by
income-tax authorities on the one
hand and on the other hand to pre-
velat certain malpractices or certain
abuses that were taking place of our
law, that are already there on the
Statute.

These are the limited objectives of
this simple Bill, and I use the word
that it should be non-controversial. I
do really think that it is non-contro-
versial and to whatever extent it may
not be it is in the interest of all poli-
tical parties. The suggestion that thig
will only benefit the ruling party is
something which is extremely difficult
to understand. How can it benefit only
the ruling party? In fact, the ruling
party will be prevented from such
an abuse of power if it wants to abuse
that power. So, 1 think that this
simple Bill should be accepted with~
out any hesitation. Also, Sir, I am
happy that you are occupying this
Chair; because some of the observa-
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tions you made, I do not want to con-

trovert them. But I wil] answer them

kbecause 1 do 1ot

think that they were in consonance

with facts.

THE VICE-CHAIRMAN (SHRI
SHYAM LAI, YADAV). Now I will
put the motion. The question is:

“That the Bill further to amend
the Income-tax Act, 1961 and the
Wealth-tax Act, 1957, as passed by
the Lok Sabha be taken into con-
sideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Now we
shall take up clause by clause conside-
ration of the Bill.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Enccting formula and
the Title were added to the Bill.

SHRI H. M. PATEL: Sir, I move:
“That the Bill be returned.”

The question was put and the motion
was adopted

RE MOTION FOR REFERENCE OF
A BILL TC THE JOINT SELECT
COMMITTEE

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): It the House
permits, there is a small Motion for
referring, a Bill to the Joint Com-
mittee. That will take only two or

three minutes because there are mno
speakers on it.
SEVERAL HON. MEMBERS: No,

Sir.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I have just to make a Mo-
tion.
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Committee
THE VICE-CHAIRMAN (SHRI

SHYAM LAL YADAYV): The Bill has
to go to the Joint Committee.

SHRI LAKSHMANA MAHA-
PATRO: No, Sir. It was noy listed
for today, There may be speakers
who might like to speak on it.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): That is all
right. Because the list wag not here.
If the House does not want .

DR. RAFIQ ZAKARIA: If it is on
a technical ground, I don’t agree. It
is alright on a particular issue one
can take this kind of stand. But on
thig issue, I do not agree.

SHRI LAKSHMANA MAHAPA-
TRO: My friend does not know that
one hour was allotted for that. No
one is there because it was not listed.
Speakers are there. Every party has
speakers.

SHRI DEVENDRA NATH DWIVE-
DI: My submission is that there are
speakers who may have to say some-
thing on the Bill which is being re-
ferred to the Joint Committee. There-
fore let it be taken up in the normal
course and not today.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): The hon. Member
is going to be on the Joint Committee,
He can put his views there.

SHRI LAKSHMANA MAHAPA-
TRO: Let me explain the position.
The Business Advisory Committee,
knowing full well that there is a
Motion for having this particular Bill
sent to the Joint Select Committee
had allotted one hour’s time for dis-
cussion and  accordingly, we in the
different parties have requested Mem-
bers to speak on this Bill. Today since
the next Bill was not to come, our
speakers have gone. One hour was
there and you want to say that be-
cause there are no speakers, this
should be taken up. Speakers’ names



